
gol Hill" Court & SRAVANA 11 1sM)2 ASAKA) 
.(Con;Ii~on,. 01 ~erW:e) Matters Under 

Rule 377 sv,p. Court Jud.g_ A,mtU. BiU 
dom···· on the floor of the House 
with regard to the former Judge of 
Allahabad High Court" Mr. Srivastava 
... (IntefTuptions) 

MIt. CHAIRMAN: The word "Ues'l 

is unparliamentary. You withdraw it 
immediatetly. (Interruptions). This is 
only the stage where leave is asked 
for. You are raising all sort of issues. 
At this stage, no debate can be con-
ducted; no deliberations can be con-
ducted. (Interrupttons) 

SHRI JYOTIRMOY BOSU: I am 
saying to the Law Minister, "Doctor, 
heal thyself first. Then try to reform 
the judicial system." He said things 
about the man which he dare not say 
outside. Here is a letter from Mr. 
Srivastava,. the former .Judge, who 
has denied all the things that he said. 
(InteTr1.Lptions) 

SHRI P. SHIV SHANKAR: The cat 
is out the bag. The "politician-
Srivastava" has come true when I 
flaid that because he has made avail-
able a copy of the letter to him. 

MR. CHAIRMAN: Incidentally, 1 
read out the relevant rule. 

SHRI JYOTIRMOY BOSU: I have 
read it myself. Please don't take the 
trouble. 

MR. CHAIRMAN: Do you want to 
say something? 

SHRI P. SHIV SHANKAR: Here, 
the only question arises about the 
legislative competency. All extrane-
oUs matters have been brought in. I 
request that those things may be ex-
Punged. There is no basis at aU. His 
skin-deep respect for the judieiary 
has been exposed by raising the 
objection. 

MR. CHAIRMAN: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
High Court Judges (Conditions of 
Service) Act, 1954, and the Supreme 

~ntroduced With the recommendation 
··Expunged as ordered by the chair 

Court Judges (Conditione of Ser-
'rices) Act, 1958." 

The motion was adopted. 

SHRI p. SHIV SHANKAR: I intro-
duce· the BilL 

SHRI JYOTIRMo.y BOSU: Now it 
is all over. I do not want to go back. 
But I want to draw your kind atten-
tion to one thing. The Chair itself 
has done something improper. I said. 
udivision" and you passed on. Mr. 
Vajpayee said, "no division". I agreed 
to that. But the Chair has to catch 
my voice immediately. Division 
means, immediately. division. It is all 
over now. 

MR. CHAIRMAN: I did not catch 
YOUr voice. So, I did like that. Other-
wise, there was absolutely no earthly 
reason why I should not have allow-
ed a division. 

SHRI JYOTIRMOY BOSU: I have 
not imputed any motive. I will never 
do that. 

:MR. CHAIRMAN: But you will say 
so. 

13.2G hrs. 
MATTERS UNDER RULE 377 

(i) LIVERIES AND SALARIES OF POSTMEN 
AND CLASS IV EMPLOYEERS OF BEGU 
SARA! DISTRICT POST OFFICE, BIHAR 
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(ill)' It.tI'LII1\DIft'A'TIO!f 0Jf' 'lim PA't!tin:a 
WAGE TRl'B't1NAL'S R~A-
ndws 

SHRI ATAL BIHAIti' VAJPAYU 
(New Delhi): Sir,' the' IntdrtIlA.tion , , 
and ,~r~dcastinJ Minlst~ has stated 
in Bombay on August 2 that the Goy-
ernment wO';lld not succumb' t6 pres-
sure, in ,relation ~p the i:plpienlentation 
of the Palekar Wage Tribunal's recom-
rnenc1atioIUI for joUrtia1iit~ and don-
journalists (Statesman, AUg'U8t 4, 
page 7.) 

I would \ like to know .,. to the 
nature' ot the' 'pressure' being brou~ht 
on him. 

I' would' alS() urge the I lllnister to 
state as to when these"r~8onimenda
tions by the Palekar Tribunal will be 
placed on the Table of the House. 

(iv) NEED TO 'RtrSH RI~ TO' ~i:J\ 

SHR'IMATI SUSEELA GOPALAN 
(A11E!Ppey): The~ rice .toek' with the 
K-erala Govetnment is fast dwindlinx 
and the Kerala! Government requireS 
one lakh tonne! of rice from the Cen-
tral pool. The Chief Minister of 
X'erala jh~s 'already' sent one urgent 
m_easage to the Food and Ajp'iculture 
14i;flister of the Centre ~o this effect. 
Though 'the Union Agriculture Minis-
ter haa -already promieecl to despatch 


